Constitution
(Amdt.) Bill

[Ar v o)
wiar M & g fadrs @ gy an
sfaw owx w€m | afs @ T
a7 friaw f5T frara g9 w27 &
WY ST JTHTCH) wyd T {F w1 yrafeaa
® W17 gg /9w w1 waat faw fe
afe g5 =1 & 4, @ vEw faerd
freft gae w9 & 2w A ower w1 S
39 T @ ot wwAr g 7

# grie % fw I wERa
YA T F K TEATT W AT w56
fe a frdaw #1 a0 o & foag
vyarf@ fear sy

Dr. M. S, Aney: May I have your
permission lo move an amendment?

The Deputy Minister in the Minls-
try of Home Affalrs (Shri L. N.
Mishra): But who is accepling the
hon. Member's amendment?

Mr, Deputy-Speaker: Iz the hon.
Deputy Minister prepared to accept
the motien for circulating the Bill for
eliciting opinion thereon?
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Shri Jaganatha Rao: No.

Dr. M. 8, Aney : My amendment is
that the Bill be circulated for elicit-
ing publi~ opinion thereon,

Mr  Depuly-Speaker : The hon.
Depuly Minister is not accepting that
amendment.

Hus the hon. Mover lcave of the
House to withdraw his Bill?

Several hon. Members: Yes,

The Hill was, by leave, withdrawm.

Mr, Deputy-Speaker: The next
Bil] is in the nam<¢ of Shri Parashar.
He is not here. He wants postpone-
ment of his Bill. The next one is in
the name of Shri Siddiah. He is also
not here. The next two Bills are in
the name of Shri D. C. Sharma. He
is also not here. Now, we have to
wait for the Prime Minister's state-
ment.
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[Mn. Sreaxen in the Chair]

An hon. Member: Let us adjorun
for a few minutes till the Prime Min-
ister comes.

o W wAlgR wtfgmn : we
T4, I wWa AW § e W
#a afag

weqm Wy | 74 faae & fag
grea wt gedt s@r § | W e
% T gw fasi

The Lok Sabha then adjourned till
Twenty-two Minutes past Sirteen of
the Clock.

The Lok Sabha re.assembled at
Twenty-two Mmute: past Sirteen o)
the Clixck,

[Mr. Speaker in the Chair]

STATEMENT RE INDO-PAKISTAN
RELATIOANS

The Prime Minisler ang Minister of
Atomic Energy (Shri Lal Rahadar
Shastri}: In the statement which 1
had made 1n this House un 24th Sep-
tember, 1965, 1 had given an account
ot the developments culminaling in a
cease-fire cominp inte force belween
India and Pakistan at 3:30 am. on the
23rg September, 1965, 1 do not wish
to tuke up the time of the House by
going into details o~hnvt  subsequent
happenings which .ave  been  fully
reported in the Press. I would instead
try to present the broad picture of the
later developments and to share with
the House Govenmenl’s views and
thoughts on the various issues that
have yet to be resolved.

The cease-fire ig still far from being
fully effective. The main reason for
this is the fact the! D k%< -] Torces
have continuously tried to occupy
posty and afeas which were not in
their handg when the cease-fire came
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into effect. It is these violations by
Pakistan that account for the uneasy
conditions that prevail in arcas where
our troops wre facing the Pakistan
army. The House will recall that the
actual hour of the cease-fire had to
be put off by fifteen hours beyond the
dead-line set in the Securily Council
Resolution of 20th  September, 1885
because Pakistan delayed its accep-
tance of the ecase-fire till the last
minute. During this period which
clupsed between the acceptunce of
ceasc-fire by both countries and its
actual coming into force, Pakistani
forces were aclively engaged in try-
ing to octcupy fresh territory wher-
ever nossible und particularly  in
South-Wert Rajasthan. Even after the
cease-fire, Pakistani troops did occupy
a few posts and villages in Rajasthan,
which are separated from each other
by long distances and are located in
area;, where there had been no fight-
ing before,

Apuart frem  Rajasthan, in  the
Fazilka Sector on the 24ith and 25th
September, in the Tithwal area on the
1ith October, Pakistan launched
major attacke in total disregard of the
cease-fire.  In the Chhamb area too,
they have repeatedly tried to  move
forward after the cease-fire

The cease-fire Agreement cannot
stand in the way of our troops regain-
ing territory treacherously occupied
after the cease cease-flre came into
effect, Wherever such violations '..ve
occurred, we have obviously mo
choice left except to deal with the
sitvation and foil the Paklstani de-
signs. Our taking such rtemedial
action cannot be considered a viola-
tion of the cease-fire. It is necessary
that the Security Council should give
serious thought to this aspect of the
matter. We have been regularly
drawing their attention to the cease-
fire violations by Pukistan, the total
number of which now gdds upto about
a thousand. The Security Council must
ensure that there are no more vicla-
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Tid
tions of the cease-fire and that the
places occupied af or the cease-fire
are vacated forthwitn. 1f real prog-
ress is to be made ou the rond 1o
peoce, the cease-lire must be made
truly effective.  Unti] the cease-fire
becumes effective, it is not possible W
proceed tu the suloeyient step of
withdrawal of simed personnel, This
was emphasized by me in a  letter
dated tae 18th Qctuber, 1965 1o the
Secrewry-General. 1 place on  the
Tab!e of the House cupies of communi-
cations exchanged between the Gov-
crunment of Indin and the U.N. Secre-
tary-General ang between our Per-
mancnt Representative on the UN.
and the President of the Security
Counvcil. [Placed in Library. Ser No.
LT-5076'65].

Another factor of the greatest im-

portonce in any discussion on  with-
druwals 15 the muanner in which we
can be assurcd that  the infiltration

technigue which Pakistan initiated gn
the 5th August, 1965 will not be
repeated agein. 1 TET  emphasized
thig point  in  my discussions and
ceriespondenve with  the Secretary-
Genernl even before  the  cease-fire
came into being, As far as [ am
aware no stutement hoy been  made
by any Indien delegaie tg the TN,
np to the UN. Security Council which
has been inconsistent with whatever
1 have said in this House. [ find it
necessary tu revert to this point with
even greater emphasis, because we
have reports of a fresh build-up of
infiltraters in  Pakistan  occupled
Kashmir and in the tribal areas. The
tragic events of the last few months
shou'yd 1..¢ thy UN and the Security
Council realice that prevention is not
only better but easier than cure, 1If
firm action bad been taken when infil-
tration began and General Nimmo
reported on it, perhaps much of the
tragic loss of life and property which
followed, could have been avoided, Al
thai time, despite all our eforts,
strong and prompi action was not
taken. 1 do hope that the Secretary-
General will start immediate investi-
gations into what is going on im
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Pakistan-occupled Kashmir in prepa-
ration for unleashing a fresh wave of
infiltrators,

I cannot help expressing the feel-
ing that the world would be =zaved
much trouble and misery if aggression
i8 not countenanced any where and
objective ¢™ ris are made to identify
the aggressor. In the recent conflict,
the fact of Pakistanl aggression coul’l
be seen by any one who wanted to.
The Chief UN Observer gave i clear
und objective verdict. The Sccurity
Couneil itself referred to August 5 us
the crucial date. On this date, India
had taken po action. It was Pakistan
that had started gending nus ive
waves of infiltrators and clearly she
wag the aggressor., Impliedly Pakis-
lan's aggression was noted but this
certainly was not enough. A clear
verdict wag necessary and a body
which is charged with the important
roesponsibility  of preserving  world
peace must neces-arily he prepared to
give a JJcar nerdict, It s all the more
necesgary, becuuse a8 new technigque
ia being adopted under which inva-
sicns are launchey in disguise and
forcez of destruction are unleashed
without the usuul declaration of war.
1t is for thiz reason that India had
heen urging from the beginning that
Pakistan should be identified as the
aggressor. On its parl, Pakistan has
been denying all along its complicity
in sending infiltrators into  Kashmir,
The aclual position is, howewver, g0
clear that any impartial atency could
testify to it. I would still like to
sugpest that the aggressor, in the re-
cent conflict, be identified, by some
such method.

Pakistan it seems js not really in-
tercsted either in a cease-fire, which
it grudgingly accepted in form but
not in substance, or in the subse-
quent steps which the Security Coun-
il Resalution on the subject contem-
plates, namely, the withdrawal of all
armed persnnnel which includes not
onlv trops but alsy other infi'trators.
Takistan iy pleading instead for im-
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mediate steps for bringing about what
it describes &g a political settlement
Translated into plain words Pakistan
wants the Security Council=lo give it
what peither its armed inflitrators nor
its regular troops could give it With
thig object, Pakistan's Foreign Minis-
ter engineered a meeting of the Secu-
rity Council and tried to have a dis-
cussion on the internal situation im
Kashmir making all kinds of wild and
ba eless accusations. OQur Foreign
Minister mmade it quite clear thut while
we were ready to cooperate with the
Security Counci] in the task of restor-
ing peace, we would not participate
in any discussion on matters relaling
to our internal afairs. Whea il be-
came glear thal Mr. Bhutto could not
be resirained from  raising meutters
pertaining to the internal adininistra-
tion of our State of Jwnmu and
Kashmir the [ndian de.egation abs-
tained from taking part in subsequent
meetings of the Security Council,

‘{ Pakistan wanis uan end to the
pre.cnt tense situation, let it first
honeur and respact the  Cease-fire
Agrcement. Let it put an end to 100
daily violations of the gease-fre. Let
it thoen withdraw 1its armed personnel
fram our territory and we shail wlso
withdraw our troops from the areas
under gur  occupation in Puki tan
Mure important than any of these
things, ley Pakistan stop the various
things which it is doing apparently in
preparation for a fresh trial of
strenpth.  Let it stop the recruitment
of irregular forces in Pakistan-occu-
picd Kashmir. Let it put a ‘op to
the digging of trenches and putting up
of militnry structures which is going
on at so many places just acros. the
present cease-fire line, Let it give up
its atlempts to acquire arms and
ammnunition. Let it release the goods,
the cargo and the vessels it has seized,
Let it also give up its collusion with
China which is ba‘ed only on a com=
mon hatred of India and is aimed at
woeakening  onl  disintegrating  this
couatry. Let Pakistan, to put it
briefly, first restore normal relations
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wefore we can discuss how to establish
“setter relations.

Once Pakistan genuinely r~mbarks
apon the path of peace, the Govern-
asent and the people of India will be
teady o reciprocate. Unfortunately,
all the evidence that we have about
‘Pakistan’y intentions shows no signs
of any change of heart, any re-think-
4ing, any desire to prefer peace to war.
in these circumstances, we have to
shape our policy on two planes, as it
were, On the one hand, we have to
be careful not to allow ourselves to
be gwayed by the same atmosphere of
hatred, whieh the Pakistani leaders
kave tried to build up, and not to
depart from the fundamentals of our
policy—of peace, of secularism and of
economic development. On the oiher
hand, we have to be vigilant and pre-
pared to meet any thr.at ag any time
an any part of our territory.

In our rolations with Pakistan, we
shall continue to behave in gevordance
with the canons of civilised so-iety.
Pakistan violated a!l diplomatic im-
muntics by subjecling gur High Com-
wmiision in Pakistan to a search at the
potzt of o ond  bayonels, Even
thotivh il wanveronts and activities
of the personnel of the Pakistan High
Commission 1n Delal were restricted,
they enjoved cvery  protection  and
lived in safety and withoutl molesta-
sion of any kind. Rather than retali-
ate apain t them, we decided to recall
our High Commissioner from Pakistan
and it 15 5 ! our {ntention te send him
®ack in the immediate future.

‘There hag been a good deal of dis-
cussion wich regard to the question of
paymeni of pur due under the Indus
Waters Treaty. The Minister of Irri-
gation and Power yesterday made a
atatement and the House is going to
discuss this que tion, We do not wish
to go back on commitments solemnly
entered into by us, whethef in regard
to the Indus Waters Trealy or under
the Kutch Agrecment While we are
alwayy ready to meet force with
strength, we chall continue to honour
our piedged word,
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Shri Lal Bahadur Shastri: Regard-
ing the seizure of our ships and car-
goes by Pakistan, the Minister for
Transport has already made a state-
ment in this House.

On the plane of preparedness, we
are doing all that is necessary. We
are fully mlive to the fact that at e
time of their own choosing, Pakistan
and its ally China might decide to aet
againsi us in cancert, and we have,
therefore, to be always on our guard
against anv evenluality. In our
defence cffort, we want lo achieve
se'f.reltance fo the maximum extent
poasible and in the shortest possible
time. Our soldiers who are fighting
at the front are fully entitled to the
bhest that thix country can give them.
and in this eflfort wp must not oe
found wanting.

A new Department of Dofence Sup-
17ies hag been created in the Ministry
of Defenve with the prime object of
Iacating capacity within the country
far those items, whether they are
spare Parl: oF components or com-
plere equipment, needed for pur de-
fence for which we ore dependent on
imports Even so, we may have to
import either arms or the machinery
to produce them. It was this impera-
tive nced that made me appral to our
people to subscribe to the Gold Ponds
in a massive way. We have got to
harness a gubstantial part of the gold
reserves in thig couniry and put them
te the sarvice of the nation, if we arte
to be strong and seif-reliant, We have
given considerable thought to the new
Defence Loans  and  the National
Defence Gold Bond Scheme. which
are now in operation, and we have
tried to take m practical view and give
whatever inducements are possible.
In thomselves, these gchemes are a
usefu] investment, but what is more
impnrtant, they represent a vital con-
trihution 1 the nation's defence effort.
Qur counirymen (oday are imbued
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with o fierce determination to offer
any sacrifice to make the country
strong. 1 have cvery hope, therefore,
thut people will respond suitably to
these schemes and especilly that of
the Gold Bonds in order to attain this
ehjective.

The House would naturally want to
know how we view the likely course
of fulure evenks go far ag Indo-Pakis-
tan relations are concerned. Our gwn
position is quite clear. We want to
live in peace with Pakistun, We have
never taken the initiative jn forsak-
ing the path of peace por shall we do
so in fulure, We do mot want to
annex any part of Pakiitan'y territory,
But. the restoration of peace and jts
future preservation an  be sssured
only if Pakistun gives up the siormy
course of wanton aggression. We ean-
not, Mr. Speaker, Mr, Chairman pro-
pitiate uny aggressor. Threatencd as
we are, with a renewal of aggression,
we have to b ever vigilang
ready.

and

Touvking at all the circumstances,
there is gvery possibility that the
period of travail which began in
August lasi may continue for s long
time. Ag a nation. we have to be pre-
pared 1o wmeet thic many-sided
challenge, There is, therefore, no
room for complacenty, At the same
time, the experience of the recent
past must All us all with & new con-
fidence. Hon'’ble Members would be
gratified to know that when 1 visited
the forward areag in the Lahore and
Sialkot Sectors three weeks ago, I
found the soldiers and the airmen
imbued with the highest morale. Most
of then had fought in the battlefleld
end had seen scme of their colleagues
laying down their lives heroically in
defence of the Motherland. On behalf
of this House, and indeed on behalf
of all the people of India, I conveyed
to them our feeling of highest appre-
clation and deep gratitude =snd told
them how the entire nation was unit-
ed In its determination to fight the
invader,

NOVEMBER 5, 1965

relations (J:1) 720

T hiv peen able ulso to go to other
Maves und to see millions of persons,
ull resalved to meet any hardship and
to maky any guaerifice. U2 ubtedly,
the people are facing difficulties, but
these are not feit nop mentioned, It
serms that there ig a regeneration, and
muliong of our countirymen ure ready
Lo ¥ive of their best to  make the
nativn self-reliant and strong. To-
wurds this single common purpose, [
know that this House and this Nation
will funch from no danger and count
no sacritice too great,

Some hon, Members ruse—

o TW wHIET Atfigat (FRenanz ) -
HER HEEA, W 1 A1, (W -
‘WA ¥ ) Wmsar g ew

weqw g ;& ow oF wied e
TETHAT | A7 g M wgE w qman
gt

Shri  Ranga (Chittoor): Al
Spesker, it was my privilege on the
previous occusion  to assxciale my-
self and the group that we represent
here with the stand taken by the
Primve Minister after Mr. U Thant.
the Secrctary-General of the United
Nations had left India. 1t is again my
privilege on this occasion to associate
our pgroup and our party with the
stund that he has now indi-ated in hus
statement today. Like most other
people we were also very much upset
by the attitude displayed by the
Security Council during the recent
discussions. When an issue which
ought not to have been raised was
being raised, we expected that Coun-
cil to prevent it; it falled.  "When
again, the representative of Pakistan
began to use words and hurl abuses
in such unseemly and indacent man-
ner, we expected the members of the
Security Council to raise objectioa.
They failed on that occasion also. All
this has upset us, and it is wrong for
anybody outside India to think that
whalever the Prime Minister is doing



